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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 17520

IN THE MATTER OF :

NAHARPUR RESIDENTS
WELFARE ASSOCIATION (REGD) .--APPLICANT

VERSUS

DEPUTY CONSERVATOR OF FORESTS AND TREE
OFFICER (NORTH) & ORS .. RESPONDENT(S}

REPLY _ AFFIDAVIT __ON__ BEHALF _OF __ THE
RESPONDENT _NO.1. DEPUTY CONSERVATOR OF
FOREST __AND __ TREE __ OFFICER __ (NORTH),
DEPARTMENT _OF __FOREST __AND _ WILDLIFE,
COVERNMENT OF NCT OF DELHI

MOST RESPECTFULLY SHOWETH:-

I, Cheshra Singh O/a. MGICCC, Bakoli, Alipur — 110036 Aged
about 35 years working as Dy, Conservator of Forests/Tree
Officer at North Forest Division, Dept. of Forest & Wildhife,
GNCTD  do hereby solemnly affirms and state as under

I. That 1 am working as Dy, Conservator of Forests/Tree
Officer at North Forest Division, Dept. of Forest & Wildlife,
GNCTD and [ have been impleaded as Respondent No. 1 in
the present case vide order dated 15.072024. 1 am well
conversant with the facts of the present case on the basis of
mformation derived from the official records maintained in

regular course,
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2. That I have filed the present reply in Compliance of order
dated 15.07.2024 passed by the Hon'ble National Green

Tribunal in thas present matter.

3. That the present application has been remanded back 1o the
Hon'ble National Green Tribunal in consideration of order
dated 04.12.2023 passed by the Hou'ble Supreme Court of
Indiz m Civil Appeal No. 5097/2021 tled as
“Naharpur Residente Welfare Association (Repd) Ve Deputy
Conservator O Forests And Tree Officer (West) & Orx*. Contents

of the same are provided hereunder:-

“We, therefore, set aside the mpugned order daved 23rd
Jrlp, 2021 pod remiand Ovigingl Applicadon Ne JTS2020T o the
Natione! Green Tribunol, Principal Bench, New Dalhi, for fresh
consideration. ™

“The learned counsel appearing for the appellant stales
fad fre will implead the infervenor = Mr, Ashish Mittal, as parnty
respordent fo e complaing ™

4, That it is pertinent to mention that the present original
application  (Le. OAMo.175/2021) had already been
disposed off by the Hon'ble National Green Tribunal,
Principal Bench, New Delhi vide its order dated 23.07.202]
wherein the Ld, Tribunal had held as provided hereunder:

“1 We have heard learned Counsel for the applicant and

do nof find amy valid reqson fo enferiain fhe application for
reasons frar follow, ™

5, T view of atowe, repeafed applications in the some
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other remedy of the applicant in accordance with Taw. The
applicaion is disposed of accordingly, ©

5. That the applicant had approached the Hon'ble Mational
Green Tribunal by way of an Original Application (0. A.No.
463 of 2019) filed earlier, wherein the applicant had asserted
the allegation of apprehension of illegal felling of trees in
village MNaharpur, Rohini, Delhi and the same was disposed
off by the Hon'ble National Green Tribunal vide its order
dated 17.05.2019 with the following observation as provided
hereunder:

"Grievance in this application is that there is apprehension
of ilfegal felling of trees in village Naharpur, Rokini, Dethi inspite
of erders of the High Conrr disaffowing the sume,”

“If the applicant has such apprehension, it will be open o i
fo approachh the Forest Depariment of the Delli Government fov
appropriate action in accordance with faw. ™

“The applicaiion stonds disposed af. ™

6, That it is submitied that the primary grievance of the
Applicant before the Hon'ble Mational Green Tribunal
appears 10 be an apprebension of illegal felling/cutting of
500 trees in village = Naharpur, Secctor — 7, Rohim,
Delhi = 110085,

7. That it is submitted that it is only the apprehension of the
Applicant that 500 trees are being fell/cut or permission for
the same has been accorded by Respondemt Mool (ic. Dy.
Conservator of Forests (North), GNCTD). However, no such

permission for large scale f:."ll_i_ ewttang of 500 trees (as
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alleged) has been given/accorded by Respondent MNo.l (ie.
Dy. Conservator of Forests {North), GNCTD) at Naharpur,
Sector — 7, Rolum, Delln — 110085,

8. That it is submutted that on receipt of complaim of tree
offence, official of Morth Forest Division (GNCTD) on
10L08.2023 visited and inspected the site 1e Plot No 97,
Pocket E — 4, Sector — 7, Rohim, Delhi — 85, During the
course of inspection it was observed that 0] {one) frec
located at the offence site had been pruned illegally/without
PETITISS 0N,

Copy of inspection report dated 10.08.2023 is annexed as

Annexure — A%,

9 That it 1 submatted that consequently a MNotice dated
27.10.2023 under Section 31 of the Delhi Preservation of
Trees Act, 1994 scheduling a mee hearing on 08112023 at
Ll AM was forwarded from the office of the deponent 1o
one Mr, Sukhbir Singh Sami for tree effence of illegal
prumng of (11 {one) tree located at Plot No 97, Pockst E - 4,
Sector ~ 7, Rohimi, Delhi — 85, Furthermore, during the
course of tree hearing Mr. Sukhbir Singh Saini accepted that
the offence of illegal tree pruning of 01 (one) tree was
carried out by him and thercafter submitted a compounding
atfidavit along with a compoundmg fine of Rs, 20,000
Copy of Notice under Delhi Preservation of Trees Act,
1994 dated 27.10.2023 aleng with Compounding

"::"_:‘_*""‘E Affidavit of Mr. Sukhbir Singh Saini is annexed as
/ N AN

& %

<

3 = R ] S
s _H\.ﬂmnﬂurn B COLLY
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10.That it i subrnitted (hat on receiving of complaint of
el Balmm Sainl on Oreen Help Lie Portal  vide
CALLID20243343 official of North  Farest  IDivision
(GNCTD on 10,06 2024 visited and inspected the site 1o
Plor Mo 97, Pocket E — 4, Sector — 7, Hohmy, Detha - 85.
During the course of inspection it was observed that 0%
{fived hees hocaled ot fhe oflemee sile had been [elled
Hlzgallyiwithoul pegpmissian.
Copy of inspection repore dated 14.06, 2024 is anncyed as
Anpexure = "7,

. That it iz sabaited that comseguendy a Notiee  Jaced
5.0 024 wnder Section 31 ol the Delln Preservation of
Trees Act. 1994 schedulimg a rce hearing on 02072024 at
1130 A M was fprwarded from the office of the déponent to
one Mr. Sukhbir Singh Saini for tree offence of illegal
felling'culling of trees bocated al Phot Mo 97, Pockel E - 4,
Sector— 7, Rohomg, Delhe — §4
Copy of Notice wnder Delhi Preservadon of Trees Act,
199 dated 25.06,2024 is anneved as Amnexure - LY.

12 That i ix submives] thal, duning e cowse of ee hearing
Mr Sukhbir Singh Saim accepted thar the offence of illegal
beg cuttng oF 03 (livey itegs was camied out by bam and
thereafter subnuitted a compounding affidavit along wath a
compounding fine of Rs 2 50,000,

Copy of order dated 10.07.2024 passed by (he deponent
along with Compounding Affidavit of Mr. Subihbir Singh
Saimi i anpexed s Anmexure —'E* COLLY.
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13, That it is submitied that on receiving of complant of
Sh. Balram Saimi on Green Help Line Portal vide
CALLID20243455 official of North Forest Division
(GNCTD) on 28.06.2024 visited and inspected the site Le
Plot No 94, Pocket E - 4, Sector — 7, Rohini, Delln — 85.
During the course of inspection it was observed that a
Restrainment Order had already been affixed on the said
property. Furthermore, 1t was observed that 16 — 18 trees on
the said property Plot No 94, Pocket E — 4, Sector — 7,
Rohini, Dethi — 85 had been illegally cut withour any
Permission.

Copy of inspection report dated 01.07.2024 is annexed as

Annexure - *F*.

14.That it is subputted that consequently a Notice dated
16.07.2024 under Sechon 31 of the Delln Preservation of
Trees Act, 1994 scheduling a tree hearing on 23.07.2024 at
12:15 P.M was forwarded from the office of the deponent to
{1}. Mr. Rajender Sachdeva, (2). The Owner Plot No 94,
Pocket E — 4, Sector — 7, Rohini, Delhi — 85, (3). Sh. Balram
Saim {Complainant). However, none of the above appeared
before the deponent for Tree Hearing dated 23.07.2024.
Copy of Notice under Delhi Preservation of Trees Act,
1994 dated 16.07.2024 is annexed as Annexure - ‘G°,

15.That it 15 submitted that subsequently ancther Notice dated

== 09.10.2024 under Section 31 of the Delm Preservation of

Ceg Act, 1994 scheduling a tree hearing on 23.10.2024 at
i) P.M was forwarded from the office of the deponent 10
1

Ff’}: Mr. Rajender Sachdeva, (2). The Owner Plot Mo 94,
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Pocket E - 4, Sector - 7, Rohini, Delhi - %5 (3). Sh
Ravinder, ASL Police Station North, Rohini, Delhi - 85 (To
present the owner of the said plot) (4). Sh. Balram Saim
(Complainant).
Copy of Notice under Delhi Preservation of Trees Act,
1994 dated 09.10.2024 is annexed as Annexure — “H".

16 That it is submitted that the deponent has also forwarded a
letter dated 14.10.2024 to the Station House Officer (SHO),
Police Station MNorth, Rohini, Delhi = 85 to lodge a FIR
against the House Owner Plot No 94, Pocket E — 4, Scctor —
1. Rohini, Delhi — B5 for illegal felling under section 8 of the
Delhi Preservation of Trees Act, 1994, No appearance on
treg hearing dated 23.07.2024 and viclation of order dated
(05.04.2024 paszed by the Hon'ble MNafional Green Tribunal
m O ANo. 1 75/2021 (i.c. present case).

Copy of letter dated 14.10.2024 forwarded to the Station
House Officer (SHO), Police Station MNorth, Rohini,

Delhi — 85 is annexed as Annexure — *1°,

171t is most respectfully and humbly stated that the deponent of
the present reply affidavit has the utmost regard and respect
for the majesty of the Hon'ble Cowrt and has in the past, as

also in the present instance done and will continue to do
everything n s power to ensure compliance of the

directions issued by this Hon'ble Count.

PRAYER
In view of the above stated facls, circumstances and

averments made by the deponent it is hereby mné_!
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vespectfully praved that this Hon ble Tribunal may kindly be

pleasad tu;

A Dismiss and dispesc of the present application fled

vide OA Mo 17572002] ag the same 15 mecely based on
alleged apprebensiwon of the applicant and no such
permizsion for felling of 500 trees al Maharpur.
Rohim, Delhi - 285 has ¢ver been accorded by the
deponent. Fucthermare, if the applicanl has such
apprehension, i will be open w il (0 him o approach
the Forest Depatment of the Delli Government for

appropriate aclor i accordance with law

. Pass any other order as this Hon'ble Counl may decm

fit and proper in the facts and cicumsiances of the

cAse,

Dated: 16.10.2024 L?
- DEPONENT

b DU 200

VERIFICATION
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12 ANNEXURE -'B' COLLY

GOYT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS
NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-111036

No.F158/DCF(N) [Tree Offence/2023-24/ Foo / Dhate:
2=
B 1 PTA, 1994 ’r/""/‘g’aj

Whereas, it has been alleged that o tree offence hos been committed by illegal pruning
of tree located at plot no.97, E-4, Sector-7, Rohini, Delhi-1 10085 without permission, which
is violation of Delhi Preservation of Tree Act, 1994,

And whereas, the statement/presence of the person (g) this notice addressed o ore
required 1o find out the factual position and to determine the extent of offence according o s
mert,

Mow, therefore, 1, DY, CONSERVATOR OF FORESTS (NORTH}), Tree Officer,
as empowerad w's 31 of Delhi Preservation of Trees Act, 1994 call upon you 1o appear before
118 O »e o2 .Hi}ﬂm." at.... L 00 AM. in the office of Dy, Conservator of Forests eum
Tree Officer, Morth Forest Division, MGICCC, Alipur, Bakthawarpur Road, Bakeli, Delhi-
110036, in event of failure o appear, legal action will be nitiated against concerned and the
matter would be proceeded ex-parte, As per section 136, CrPC, non-compiiance of this notice
will attract penal provisions w's 188 of IPC.

To,

|, Sh, Sukhbir Singh Ssini (MOB:8750990222) R/o HNo. 28, Naharpur, Sector-7,
Rohini, Delhi-1 10085 with direction 1o appear before the undersigned

O (_/ {NI:: ?‘:rmm
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Attendance sheet
Attenicdlance sheet in respect of hearing held in the Chamber of Dy. Conservator of Forests,
MNorth Forest Drivision e T T, related Lo illegal
felling/ pruning/ damaging / concretization of trecs
B e e R e T L S
S.No, Name & Address Maobile No, & Sigmature
Dessignation (if any) Email

|| Sk Vi g 2 Kakas fun fokul 875095022 . L
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COMPOUNDING AFAIDAVIT

wlehb i St e

Do hereby solemnly affirm and declare as under:-

1. That the cutting/damage of _. L) l -nas. of tee/ trees without permission
........... T Wl i o1 ﬁFLIH .E:...H--..-_..“h]rui-

2. 1 say that herby agree to compound the said offence case and pay admissible fines as
may be imposed under the Delhi Preservation Tree Act, 1994, | am ready to pay the
compounding feeffine of R P o R
imposed on me.

3. | say that sworn this affidavit is in order to produce to the forest autharity. A e

W/
75“) iy
DEPOMENT
Verificathoan:
e
Verified at Mew Delhi on this _f._ day of N“”_if 1:1
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ANNEXURE - 'C
INSP Eél'h%“ REPORT

]
This is to inform you that | (Mame of /0,
Beat and Range), Inspected the below mentioned area as per information recelved from
Related to the offence committed under DPTA, 1994,

1. | Name of Inspection Officer ArASH

2. | Date of Inspection la |vé 202y

3. | Time of Inspection 1Z!Ya M

4, Location of Offence Plod wlo— 93, Pocleat E-Y

Cocdoy~F Hobkild - 1

5 Geo-Coordinates of the Offence Location | Lod - 28 F=49 75"

B. | Type of Offence FI."rL‘.-l;'lH Tree
F A Mo, of Trees Damaged Y5
8. Color Photographs of Damaged Trees
with Geo-Coordinates Jﬂ Ha ch E‘Dr
0, Alleged Offender Name & Address Mape - mhh;r Erh{jri-. Cal

Mub- FH#ST990222
{Individual)
Acdd = H.ndo - B-28, Pocdeet

To whom notice under DPTA 198 may | E-Y , Secido7 -F Robuid - g¢
be kssued for investigation of this case

i0. Alleged Offender Name [Civic
Department)

To whom notles under DPTA 1994 may
be issued for investigation of this case

11. | Mame of the Complainant & Al:!-d;us,llf I e

Mok — 90 244 F9Y

13. statement of Witness, (i Any)

e NY

[ Tesay !

ﬁ‘r‘ﬁ' e/ 22 ey /’ e
o
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390 ANNEXURE - 'D’ :A’-\L

GOV, OF SCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS
NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-116036

No.F.39/DCF(N) /Tree Offencef2024-25 G Uy 3 Dvatuedd:
L5 ﬂ-ﬁ;,r’.El 2y

OTICE UNDIER

Whereas, it has been alleged that s tree offence has been commitied by illegal cutting of
trees located at Plol No. 97, Pocket F-4, Sector-7, Rohini, Defhi without permission, which is
violution of Debhi Preservation of Tree Act, 1994,

And whereas, the statement/presence of the persan (s) this notice addressed to are required
iy find out the factual pesition and o determine the exient of offence according to its meril.

MNaw, therefore, |, DY, CONSERVATOR OF FORESTS (NORTH), Tree Officer, as
empowersd uw/'s 31 of Delhi Preservation of Trees Act, 19%4 call upon you 10 appear before me an
G20 G a2 4l AL E R AML i the office of Dy. Conservetor of Forests cum Tree
(hficer. Morth Forest Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli, Dethi-110036, in
event of failure to appear, legal action will be initiaed aguinst concermed and the matier would be
proceeded ex-punte. As per sechon 136, CrPC. non-compliance of this nosice will artract peral
pr.:n'l'.wn.rr,ﬁ' TR a:gf.nr.lr"l'

Tuw,

|, Sh. Sukhbir Singh Saini, (Mob: &7500902223R/o H.No. B-18, Pocket k-4 Sector-7,
Rohini, Delhi with direction 1o appear beltre undersi gned.

& / e
Tree Officer & DCF
(North Forest Division)



ANNEXURE -'E' COLLY
GOV, OF JﬁF DELHI

e L
DEPARTMENT OF FOREST AND WILD LIFE & I '
OFFICE OF THE DEFUTY CONSERVATOR OF FORESTS

NORTH FOREST DIVISION, MGICCC, BAKOLL ALIPUR, NEW DELHI-1 10036

No.F39/DCF{N)Tree offence/2024-25/ H{ [5? Date: {-n / 67 } "'I.a‘ll-'f
IN THE COURT OF TREE OFFICER/DY. CONSERVATOR OF FOREST,
NORTH FOREST DIVISION, NEW DELHI
ORDER

1. 3h. Sukhbir Saini 5o Sh. Khazan Singh apperead before this Court in the hearing,

2. Whereas, in this case, the inspection has been carried out by the 1.0, it has been found that a
tree offence has been committed by Sh. Sukhbir Saini, by illegally cutting of five (05) nos, of
trees located inside plot no. 97, pocket E-4, sector-7, Rohini, Delhi-110085 without
permission from the concerned department and the same has been accepted by Sh. Sukhbir
Saim before this Court,

3. Whereas on enquiry, it is found that in the above mentioned case, the trees have been
cutfelled, which is violation of Delhi Preservation of Tree Act, 1994, And in the hearing held
in the chamber of Tree Officer, North Forest Diviston on 03,07,2024, 5h. Sukhbir Saini
accepied that the trees located inside plot no. 97, pocket E-4, sector-7. Rohind, Delhi-110085,
have been illegally cut/'felled by him and stated that he is ready o compound the said offence
and agresd to submit the compound affidavit.

4. Whereas Sh. Sukhbir Saini has been directed to submit the compounding affidavit accepting
the offence regarding illegally cutting of trees as mentioned above and the same has been
signed/submitted by Sh. Sukhbir Saini on the same day,

5. Wheress, after going through the facts of case and as empowered under Section-21 of Delhi
Preservation of Tree Act, 1994, | the Tree Officer/Dy. Conservator of Forests (North), agreed
lo compound the offence. A compounding fee of Rs. 3.50,000/- (Rupees ThreeLakh Fifty
Thousand only) is hereby imposed on Sh. Sukhbir Saini, for illegally cutting/felling of five
(03) nos. of trees, at the rate of Rs. 70,000/ (Rupees Seventy Thousand only) per tree for
illezal cutting/felling,

6. Whereas, Sh. Sukhbir Saini, is hereby directed to deposite the sbove-mentioned amount,
through DD in favour of Dy. Conservator of Forest (North), being the composition fees
within 30 days of receipt of this order. In case of failure to deposit the same within prescribed
period of 30 days, action shall be initiated in the court of Law, as per relevant provisions of

Delhi Preservation of Tree Act, 1994,

Ta,

1. 5h. Sukhbir Saini S'o Sh. Khazan Singh, R/o Plot No.97, Pocket E-4, Naharpur, Sector-T7,

Kohini, Delhi-1 10085,
B
Tree OfMhice DCE

{North Forest Division)
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COMPOUNDING AFFIDAVIT
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ANNEXURE - 'F

. +4[c
INSPECTION REPORT
This is to inform you that 1 5 ds” ' - [Mame of I/0,
Beat and Range), Inspected the below mentioned area as per information received from
MMLHEEM to the offence committed under DPTA, 1994,
L Mame of Inspection Officer rgk'f.r'-'t C iy
Z Date of Inspection 28fer!2a2y
3 Time of Inspaction U 24 P
a Location of Offence Mok pla— FY 4 Pocked E~Y
Sechor - F, Rokiny  Delid - gy-
5 Geo-Coordinates of the Offence Location | Jab - 28 Fagsg 14"
]'_nha- Lape ::;'. 'fd"?f.!-
B, Type of Offence fapy ] :‘,} Tosiie
7. Mo. of Trees Damaged B
. Color Photographs of Damaged Trees
with Geo-Coordinates Adda ﬂLeaf
.- § Alleged Offender Name & Address Name - 'Eﬁﬂhdﬂa Cdehdeva
4 Sanw_:-._i:?p, fk‘l“ﬁlfﬂ.& )
[lﬂdl'ﬂduﬂj F\dd e SE{'.*'H'.[ L F 2 _,th;ﬂ-hr
_ Delbs — ook s
To whom notice under DPTA 1994 may
be issued for investigation of this case
10, Alleged Offender Name [Civic
Department)
To whom notice under DPTA 1994 may
b izsued for investigation of this case
il Name of the Complainant & Address, (i R‘dﬂ.‘,ﬁ PR T |
Any)
Mabh — 991025699 Y
AJJ._'-_‘_- E 2 1?:'_.- Fﬂ‘ f—'ht:’_ 'E" _L' ‘EHL""" ":__5 v
12, Statement of WHtress, [IT Any)

-F)
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ANNEXURE - 'G’
8[c

GOVT. OF NCT OF DELHI Ty
DEPARTMENT OF FOREST AND WILD LIFE - :
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS
NORTH FOREST DIVISION, MGICCC, BAKOLL, ALIPUR, NEW DELHI-110036

No.F.77/DCF(N) [Tree Offence/2024-25/ 370l —p ¢ Dated: ﬁ;/ b;} zo2y
TICE UNDER DFTA. 1994

Whereas, it has been alleged that a tree offence has been communted by illegal telling
of trees located at Plot no. 94, Pocket E-4, Sector-7, Rohini, Delhi without permission, which
is violation of Delhi Preservation of Tree Act, 1994,

And whereas, the statement/presence of the person (s) this notice addressed 1o are
required to find out the factual position and to determine the extent of offence according to its
merit,

Now, therefore, [, DY, CONSERVATOR OF FORESTS (NORTH), Tree Officer,
i3 empowered w's 31 of Delhi Preservation of Trees Act, 1994 call upon you to appear before
me on ..3%:. 1AM, at.. L 20085 2. in the office of Dy. Conservator of Forests cum
Tree Officer, North Forest Division, MGICCC, Alipur, Bakthawarpur Road, Bakoh, Delha-
110036, in event of failure to appear, legal action will be initiated agimst concerned and the
mutier would be proceeded ex-pante, As per section 136, CrPC, non-compliance of this notice
will antract penal provisions wis 188 of IPC.

Ta,

1. Sh. Rajender Sachdeva (Sanwariya Property) Add: Sec-11, Rohim, Delln with
direction to appear before undersigned.

9 The Owner of Plot No. 94, Pocket E-4, Sector-7, Rohini, Delhi with direction 1o
appear before undersigned.

3. Sh. Balram Saini (Mob: 9910266994) Add: B28, Pocket E-4, Sec-7, Rohini, Delhi
with direction to appear before undersigned.

.ﬁ.l
7:'_,_ 2.
Tree Officer & DCF

(North Farest Division)



ANNEXURE - 'H'
|L'-',§,r||II 2

GOVT. OF NCT OF DELHI
DEPARTMENT OF FOREST AND WILD LIFE
OFFICE OF THE DEPUTY CONSERVATOR OF FORESTS
NORTH FOREST DIVISION, MGICCC, BAKOLI, ALIPUR, NEW DELHI-110036

No.E.77/DCF(N) fTree Offence/2024-25/ < a = € L& Dated: Vm/# 2y

NOTICE UNDER DPTA, 1994

Whercas, it has been alleged that a tree offence has been commitied by illegal felling of
trees located at Plot no. 94, Pocker E-4, Sector-7, Rohini, Delhi without permission, which is
violation of Delhi Preservation of Tree Act, 1904,

And whereas, the statement/presence of the person (s) this notice addressed to are
required 1o find out the facwal position and to détermine the extent of offence according lo its

meri

Now, therefore, 1, DY. CONSERVATOR OF FORESTS (NORTH), Tree Officer, as
empowered u's ,ﬂ' of Dethi Preservatjon of Trees Act, 1994 call upon you 1o appear before me
R - R SR ) 22...... XM. in the office of Dv. Conservator of Forests cum Tree
Officer, North Forest Division, MGICCC, Alipur, Bakthawarpur Road, Bakoli, Delhi-110036, in
event of failure to appear, legal action will be initiated against concemned and the matter would
be proceeded ex-parte. As per section 136, CrPC, non-compliance of thiv notice will attract
penal provisions w'’s 185 of IPC.

Tao,

1. Sh. Rajender Sachdeva (Sanwariya Property) Add: Sec-11. Rohini, Delhi with direction to
appear before undersigned,
2. The Owner of Plot No. 94, Pocket E-4, Sector-7, Rohini, Delhi with direction o appear

before undersipned.
3. Sh. Ravinder, ASI, Police Station North, Rohini, New Delhi-1 10085, with direction 1o

appear before undersigned and present the above mentioned persons before undersigned.
4. Sh. Balram Saini (Moh: 9910266994) Add: B28, Pocket E-4, Sec-7, Rohini, Delhi with
direction 1o appear before undersigned.

Tree OMficer ﬁrﬂr
(Morth Forest Division)

o)



126 ANNEXURE - 'I

GOVT, OF NCT OF DELHI
DEPARIMENT OF FOREST AND WILDLIFE

F Mo, 72DCRNY Tree Offence2024-250 87173 Date: 1Y) | 203y

T

e Stutwon Housimg $HYicer
Palice Morth Boban,
Feohini, Drethe-1 1O0RS

Subvi-Regarding Lodging of FIR in the Tree Offence Case ai Plot No. %4, Pocket E-4, Sector-7,
R, Delhi
Kef-Letter dispaich No. 1669 dated 12.07.2024 (.5, North Rohini)

This ts In reference to the tree offence case of Wllcgal cutbingfelbng of trees at Plot Mo, 94,
Pocket B-d, Secior-7, Rohini, Delhi, registeredbooked wis 8 of Delbi Preservation of Trees Act,
[u9d The trees have been illcgally cutfelled 15 wiolation of Delhi Proservation of Tree Act, |594
As por the sl mvestigation report submitted by PO in said case, approx. sixteen nos. af trees
located mside the sad property have been illegal catremoved without oMaining pormission from
the Trec Oificer u's 9 o DIPFTA, 1954

In this regard, 1 s mentioned thay n the said offence case, one (01) notice w's 31 of Delhi
Preservation of Trees Act, 1994 was sarved 1w the alléged offender 10 appear before the Count of
Tree (MTicer (North) on 25.07.2024 1o God ot the factual posiion & 1o determine the extent of
affence, but no onc was present in the Court of Tree Officer {North) m the hearing.

Furthermore, the above action s a violation of order dated 035042024 passed by the Hon'hle
NGT (Mational Green Tribunal) in QA Ne, 1792021 utled ns “Neharpur Residents Welfare
Association (Regd) Vs, Deputy Conservator of Forests & Tree Officer (West | & Ors™ and
rder dated 71 082023 passed passed by the Hon'ble High Court of Dell in Cont.Cas(e). | 149°2022
ttled as “Hhavween Kandhard Vs, Shei CI. Singh & O™,

In view af 1he abowe, it 15 hereby directed 10 lodge a FIR in the present case.
Attachment: (1), Inspection Report Dated 01072024

{2}, Tree Hearmg Notice dated 16,07 2024

¥y, ['umtrrutur% Forests
(North Forest Division)



